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IN THE NATIONAL GREEN TRIBUNAL %;}

%2\  PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 203 OF 2025

RAM MILAN ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. _RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 12, M/S
DESCON BUILDTECH PRIVATE LIMITED

MOST RESPECTFULLY SHOWETH:

I. Sanjeev Kumar Gupta, aged 52 years, S/o Prem Chandra Gupta, R/o
91B.Kakrahi bajar-1, dibiyapur, Auraiya presently working as the Director
of M/s Descon Buildtech Private Limited, do hereby solemnly affirm and

state on oath as under:

1 That 1 am the duly authorized representative of the answering
o respondent, M/s Descon Buildtech Private Limited, and am fully
conversant with the facts and circumstances of the present case and
as such, I am competent to swear this affidavit based on my personal

knowledge. information derived from the records of the company,

and legal advice rece ived by the answering respondent.

> That the present reply 1s being filed on behalf of M/s Descon

Buildtech Private Limited, in response to the Original Application
founded on the letter petition of the applicant and the Joint

Committee Report filed pursuant (o the order dated 27.05.2025

Nescon Buildtech pvt. Ltd.
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passed by this Hon'ble Tribunal The answering respondent was
arrayed as a party by this Hon’ble Tribunal in the above Original
Application vide order dated 19.09.2025 based on the averments

made in the letter petition and observations in the Joint Committee
Report.

3. At the outset, the answering respondent denics the generalized and
sweeping allegations in the letter petition that leascholders.
including the answering respondent, are habitually indulging in
illegal mining, over-extraction, night-time operations, use of
prohibited heavy machinery and violation of environmental
safeguards causing "environmental imbalance” in the Bundelkhand
river stretches. The allegations are vague, based primarily on

newspaper reports and non-specific to this respondent, and hence are
not admitted.

is respectfully submitted that the answering respondent is

ting under valid statutory permissions and that there 1s no

environmental harm is being caused at present. The Joint Committee
Report, while recording the alleged past instances of excess/illegal
mining quantified for revenue purposes under the U.P. Sub-Mineral
(Prevention) Rules, 2021 and MMDR Act, does not return any
specific finding that the answering respondent is presently operating
in breach of the stipulations of its environmental clearance or
consent to operate, nor does it recommend any project-specific

closure or suspension of EC/Consent qua this respondent.

Nescon Buildtech Pvt. Ltd.

Director
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5. That : -
at M/s Descon Buildtech Private Limited, in respect of Gata No.

333/ 1
/, Block No. 5, Village Marauli Khadar, Tehsil and District
Banda:

(a) Was issued a letter of intent dated 15.11.2021, annexed hereto as

Annexure R-12/1;

(b) Holds a valid environmental clearance issued by SEIAA, Uttar
Pradesh vide letter No. EC23B001UP162818 dated 18.04.2023,

annexed hereto as Annexure R-12/2;

(d) Received a consolidated consent to operate for Water/Air Act
granted by U.P. Pollution Control Board vide letter No.
179001/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2023

dated 21.04.2023, valid up to 31.12.2027, copy of which is annexed

~ - hereto as Annexure R-12/3;

(e) Th\‘-: mining lease is duly executed for 23.00 hectare in part of
Gata No. 333/7 (Block No. 5) of village Marauli Khadar, Tehsil
Banda. District Banda for the period from 03.05.2023 to 02.05.2028,

- .
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copy of the same is annexed hereto as Annexure R-12/4;

(f) The answering respondent has till date paid a total sum of Rs.

55000000 towards royalty, dead rent, DMFT and other statutory

dues under the U.P. Minor Mineral Concession Rules, 1963 and the
Rules, 2021, particulars whereof

U.P. Sub-Mineral (Prevention)

shall be furnished as and when called upon, and reserves its right to

place a detailed statement on record.

Descon Buildtech Pvt. Ltd.

C AN oﬂj_’mmmr
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6. Itis hlllllbl ni
: sub tted h '
; y mi that the project operates within this I"l‘:gUIEIlf.':d
ra ClOSe scru L
mework under the lose SCr tiny and C(Jﬂlil'll.lﬂl.l‘i

supervision of
the statutory authoritics.

The grievance raised | it
gricvance raised in the letter petition generally relates to the

alleged systemic illegality tllegal mining at night, use of heavy

machinery, mining below the permissible depth and below water
table, non-sprinkling of water and transportation of quantities
allegedly above the prescribed limit in various blocks in districts
Jhansi, Jalaun, Hamirpur and Banda. The newspaper cuttings and
Forms E-MM-11 relied upon by the applicant refer to several blocks
and lessees, but no specific incident or material is placed on record
to show that M/s Descon Buildtech is conducting operations at night,

using heavy machinery in violation of EC conditions or mining

at the standards and safeguards highlighted by the applicant in

ﬁletter -- namely:

a. prohibition of mining before sunrise and after sunset;

b. prohibition on use of heavy machinery:

c. prohibition on mining below 3 metres or below the water
table, whichever is earlier; and

d. requirement of water sprinkling on haul roads and near

mining sites.

It is submitted that these conditions are already incorporated in the
EC. mining lease deed, consent conditions and the applicable mining
and environmental regulations. The answering respondent is strictly

adhering to these conditions and is fully willing to be bound by any
Descon Buildtech Pvt. Ltd.

i Rl

Director


4


1101

Ct y .

enforcement.

9. Asrega ' in Vi
gards the instances in Village Marauli Khadar / Gata No. 333/7,

B &l Y L]

lock No. 5 (Banda) mentioned by the applicant (where certain
quantities of alleged illegal/excess mining are cited), as also
1 . L ] [ - g
observations of the Joint Committee Report referring to the

answering respondent, on the basis of joint inspections by Revenue,

Police and Mining Departments, resulting in issuance of notices

alleging illegal/excess mining and corresponding demands of

rovalty/compensation, the same are alrcady the subject-matier of

‘Mineral (Prevention) Rules. 2021
and Regulation) Act,

proceedings under the U.P. Sub

and the Mines and Minerals (Development

1957 before the competent mining authorities. In several cases, the

ring respondent has deposited the demanded amounts under

a s EWE
e demands are being examined and. if required.

rotest: in others, th
\

be assailed before

E
rﬁpégulatory/revenue proceedings cannot be treated as

&/ . sy ko
Q_Ju't,%*\ proof of environmental violations in the absence of any finding In

ttee Report of actual, persisting environmental

the appellate forum. These

conclusive

the Joint Commi

damage attributable to this respondent.

10.That with respect to the observations made with respect to the

answering respondent in the J oint Committee Report, it is submitted

as under:

(a) The Report records that, pursuant to joint inspection dated

16.10.2024, an allegation of excess mining/transport within the lease

area and illegal mining/transport outside the lease area was made,
& b P Descon Buildtech Pvt. Ltd.

O@ i
Director
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deposited by the answering
challans mentioned in the

Was raised ga :
amount was nd the said

respondent through the

. Report. 1t s submitted that the
Instance, evyen if

assumed withoyt prejudice, shows that the

compe Ini it
Petent mining authorities have already taken regulatory action

and the answering respondent has comp

lied by depositing the
demanded amount, thereby negating any al

legation of disregard of

I & . . " . .
W Or non-cooperation. No Issue of continuing environmental

degradation is recorded by the Joint Committee in respect of this
episode.

(b) The Report also adverts to a Joint investigation dated 14.11.2024.
where alleged excess mining/transport within the lease area was

recorded, leading to a further demand, which has similarly been

complied with under protest.

/x93t
o~ i - . oice . : -
X, ’E)\ ﬁ@ Report further mentions joint 1nvestigations dated

-

P26.12.2024, 11.02.2025 and 03.04.2025, wherein certain quantities

S of alleged excess/illegal mining within or outside the lease area have
R AT+ 5

(U.)7

——been noted and cdrresponding demands raised. The answering
respondent has either deposited the amounts under protest or is

pursuing/intent on pursuing appropriate statutory remedies.

(d) The Report lastly refers to joint investigation dated 27.06.2025.
where alleged illegal mining/transport outside the lease area is
reported and proceedings for issuance of notice are stated to be
underway. The answering respondent reserves its full right to contest
those proceedings in accordance with law, including by way of

appeal, and submits that the mere pendency of such revenue
- “on Buildtech Pyt [,1q

OQ"'B.—_

Diractas
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roceedi ‘
proceedings cannot Ipso facto be treated

S as proof of environmental
violations before this Hon'ble Tribunal.

FLIt is humbly submitted that the Joint Committee Report, while
detailing various actions taken by the Mining Department in respect
of alleged excess/illegal mining, does not record any present finding
that M/s Descon Buildtech is carrying out mining in the river stream.
below the permitted depth, at night hours or with prohibited
machinery, or that its operations are causing demonstrable
‘environmental imbalance" in the concerned river stretch, nor does
the Committee recommend any project-specific closure or
suspension of operations qua this respondent. On the contrary, the

recommendations are general and apply uniformly to all leases in

Hamirpur and Banda.

12.Without prejudice to its rights and contentions in the pending

e

' O

@Wg/revenue proceedings, the answering respondent undertakes

strictly confine mining to the approved lease area and depth

as per EC and mining plan: |

e maintain geo-referenced boundary pillars and KML files and
make them available for inspection;

e ensure water sprinkling and covered transportation (0
minimize dust;

e avoid any excavation below the water table/3 metres:

e refrain from conducting any mining operations before sunrise

or after sunset; Nescon Buildtech Pvt. Ltd.

[N
Direntor
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* avoid use of prohibited heavy machinery. except where

specifically permitted under EC/approved mining plan; and

* -
implement plantation, Corporate Environmental

Rcspunsihilily (CER) and solid-waste measures as per the

Jomt Committee's recommendations.
13. In these circumstances. it is respectfully submitted that:

a) The applicant's generalized apprehensions and newspaper-based
allegations cannot, by themselves, justify coercive directions
specifically against the answering respondent in the absence of

concrete evidence of ongoing violation of EC/Consent conditions by

this respondent.

b) The issues relating to computation of alleged excess/illegal mining
and consequent royalty/compensation are already seized of by the
__competent mining authorities and appellate forum and may be left to

Hon'ble Tribunal deems fit, be addressed bv way of general

regulatory directions to all authorities/lessees, rather than by

singling out the answering respondent.

14.In view of the above, it is humbly prayed that this Hon'ble Tribunal
may be pleased to take on record that M/s Descon Buildtech Private
[Limited holds valid EC and Consent and is operating under the
supervision of statutory authorities. As there is no specific finding

of continuing environmental violation against it in the Joint
Descon Buildtech Pvt. Ltd.

AN

Director
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Committee Report, no further directions are required to be issued

against the answering respondent, leaving all mining/revenue issues
Descon Buildtech Pvt. Ltd.

W e

to be adjudicated in the appropriate statutory fora.

Directop
DEPONENT
VERIFICATION:
Verified at New Delhi on this o7/s|2-%day of - 2026 that the
contents of the above affidavit are truc and correct to the best of my
' d nothin
knowledge and beliefand state that no part of the same 15 falsewag BES tecﬁ
false has been stated therein. :
Prrector
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1108 Annexure R 12/2

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

The Director
DESCON BUILDTECH PRIVATE LIMITED

R/o 128/189, K-Block, Kidwai Nagar
Kanpur Nagar 208001, U.P. !
-208001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/UP/MIN/412261/2022 dated 13 Jan 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001UP162818

2.  File No. 7537-6959

3. Project Type New

4. Category B

5.  Project/Activity including 1(a) Mining of minerals
Schedule No.

6. Name of Project M/s Descon Buildiech Pvt Ltd

7.  Name of Company/Organization DESCON BUILDTECH PRIVATE

LIMITED
8. Location of Project UTTAR PRADESH
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single-Window Hub)

(e-signed)
Member Secretary
Datc: 18/04/2023 Member Secretary
SEIAA - (UTTAR PRADESH)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001UP162818  File No. - 7537-6959 Date of Issue EC - 18/04/2023 Page 1 of 11


Annexure R 12/2


1109

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541 ,

Reference- MoEFCC Proposal no- SIA/UP/MIN/412261/2022 & SEIAA, U.P File no-7537/6959

Sub: Environmental Clearance for river bed sand/morrum mining from river Ken at Gata No-333/7,
Khand No-05, Village-Marauli Khadar, Tehsil- Banda, District- Banda, U. P., (leased area 23.0 ha),
M/s Descon Buildtech Pvt Lid.

Dear Sir,

This is with reference to your application / letter dated 01-03-2022, 28-03-2022, 13-01-2023,
14-2-2023 & 06-04-2023 above mentioned subject. The matter was considered by 728th SEAC in
meeting held on 17-02-2023 and 711" SEIAA in meeting held on 27-03-2023.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh Servicing Environment and development to SEAC on 17-02-2023.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project — .
1. The environmental clearance is sought for river bed sand/morrum mining from river Ken at Gata
No-333/7, Khand No-05, Village-Marauli Khadar, Tehsil- Banda, District- Banda, U. P., (leased
area 23.0 ha), M/s Descon Buildtech Pvt Ltd.
The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No..
66/Parya/SEIAA/6959/2022 on dated 11/05/2022.
The Public Hearing was organized on 17/08/2022 at Tehsil- Sadar, District - Banda, Uttar Pradesh.
Final EIA Report was submitted by the Project Proponent on 13/01/2023.
4. Salient features of the project as submitted by the project proponent:

8]

(VS

1. On-line proposal No. New Proposal No.SIA/UP/MIN/412261/2022
Old Proposal No.SIA/UP/MIN/72194/2022

2. File No. allotted by SEIAA, UP 7537/6959

3. Name of Proponent M/s Descon Buildtech Pvt Ltd

Dir: Sanjeev Kumar Gupta S/o Prem Chandra Gupta
R/o 128/189,K-Block, Kidwai Nagar, Kanpur Nagar

208001, U.P
4, Full correspondence address of Email.id- kumar94sanjeevi5@gmail.com
proponent and mobile no. Mobile No.- 9415052457 .
5. Name of Project Environmental clearance for proposed river bed

sand/morrum mining having lease area 23.0 ha along
river Ken in Gata No-333/7, Khand No-05 at Village-
Marauli Khadar, Tehsil- Banda, District- Banda, U. P. of
M/s Descon Buildtech Pvt Ltd

6. Project Location (Plot. Gata No-333/7, Khand No-05
Khasra/Gata No.)

7. Name of River Ken River

8. Name of Village Marauli Khadar

9, Tehsil Banda

10. District Banda

EC Identification No. - EC23B001UP162818  File No. - 7537-6958 Date of Issue EC - 18/04/2023 , Page 2 of 11
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11. | Name of Minor Mineral Riverbed sand mining
12. | Sanctioned Lease Area {in Ha.) Area- 23.0 ha
13. | Max. & Min mRL within lease area | Highest mRL-100.6 mRL
Lowest mRL- 93.9 mRL
14. | Pillar Coordinates (Verified by Pillar Latitude Longitude
DMO) A 25°33'58.58"N | 80° 17'56.23"E
B 25°34'09.45"N | 80° 17' 58.68"E
C 25°34'01.80"N | 80° 18' 21.40"E
D 25°33'50.17"N | 80° 18' 18.28"F
15. | Total Geological Reserves 7,11,096 m®
16. | Total Mineable Reserve 4,66,593 m3
17. | Total Proposed Production 23,00,000 m? (5 year)
18. Proposed Production /year (as per | 4,60,000 m*/ 8,28,000 tons per annum
Lol) '
19. | Sanctioned Period of Mine lease Plan Period (5 year)
20. | Method of Mining Opencast semi-mechanized
21. | No. of vehicles movement/day 74
22. | Type of Land Govt./Non Forest Land
23. | Depth of Mining 3.0 m (Plan Period)
24. | Nearest metalled road from site 0.55 km
25. | Water Requirement PURPOSE
Drinking -0.74 KLD
Suppression of dust - 6.60 KLD
Plantation -23.0KLD
Others (if any) -0.00 KLD
Total - 30.00 KLD
26. | Name of QCl Accredited Paramarsh Servicing Environment and development
Consultant with QCI No and NABET/EIA/2124 RA 0224, Valid till -01 May 2024
period of validity.
27. | Any litigation pending against No
the project or land in any court
28. Details of 500 m Cluster Letter No-2825/Khanij, Banda dated 10 December
Certificate verified by Mining 2021
Officer
29. | Details of Lease Area in approved | Serial no. 09, Letter No-1375/Khanij-30 Banda dated
DSR 13/08/2019
30. Project Cost 1.35 Crore
31. | Proposed CER cost 2.70 Lacs
32. | Length and breadth of Haul Road | Length—0.55 km, Breadth - 6.00 m
33. | No. of Trees to be Planted 23,000
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will

EC Identification No. - EC23B001UP162818  File No. - 7537-6959 Date of Issue EC - 18/04/2023

not intersect the ground water table at any point of time.

This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Page 3 of 11
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Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 17-02-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 27-03-2023 and decided to grant the Environmental Clearance to the title project for collection
of 4,60,000 m*/year for lease area of 23 ha subject to effective implementation of the following
General Conditions and specific conditions:-

General condition:

1.

10.

11.
12.

13.

14.

15.

16.

17.

18.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process
and or mining technology, modernization and scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified
by competent authority along-with copy of the Environmental Clearance letter will be
displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months.

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.
Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

It shall be ensured that there is ho fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted to
the RO, PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months. .

Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed /anticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
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20.

21.
22.

23,

24.

25.

26.

27.

28.
29.

30.

31.

32.

33.

34.

35.
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orchards, vocational training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
programmes.

Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should
be utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft ropies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary hebitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor minerals
is to be undertaken, shall be carried-out by the project proponent regularly at his own
expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc. '

Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.
Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer
of UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1572 from the competent authority, if applicable to this project.
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36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified by
the workers during operations of the mine for taking required safeguard measures. In this
regards the safety notified zone should be left so that the habitat/nesting area is undisturbed.

37.  The project proponent shall undertake adequate safeguard measures during extraction of river
bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

38. The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. it shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transportation.

40.  Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying
tha mineral shall not be overloaded.

41.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living conditions of construction labour at site}.

42.  Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

44.  The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment {(Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

45.  The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

46.  Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47.  Safety measures to be taken for the safety of the people working at the mine |ease area should
be given, which would also include measure for treatment of bite of poisonous reptile/insect
like snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.

Specific Conditions:

1. District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per
replenishment study report the project proponent shall seek amended/fresh EC.
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Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake ré-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 23,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along witn provision for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 115 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented. by
project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.
In compliance of Hon’ble NGT Order dated 06.05.2022, for subsequent years, Project Proponent
shall submit fresh annual replenishment study to SEIAA, UP for amendment in EC for mineable
quantity and maximum permissible depth for mining based on scientific findings of
replenishment study. Such study shall be placed before SEAC for appraisal for next three years to
assess rate of deposition and accordingly, mineable production capacity and depth can be
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prescribed based on trends analysis, provided it is found scientifically satisfactory by the SEAC.
The placing of the study report SEAC is mandatory for initial three years.

NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

Project proponent has committed to plant 500 number of trees/hectare. The project
proponent/consultant if desires may approagh to concerned District Forest Authority to plant
500 trees/ha on a land available to the Forest Department. The project proponent will deposit
the required amount for this entire plantation work (including its maintenance and security) to
the Forest Department.

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to |ndlgenous local species as per the consultation of the local district
Forest Officer.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department
Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

At the time of operation, project proponent will comply with all the guidelines issued by
Govarnment of India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.
During the school opening and closing time transportation of minerals will be restricted.
Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
Permission from the competent authority regarding evacuation route should be taken.

One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

. Provision for cylinder to workers should be made for cooking.
39.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more than 6 meter.
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Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-1A.11] dated 01/05/2018.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of ratural surface water bodies of the nearby areas may be considered as one of the activity in
CER.

The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.
The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement
of work.

-If in future this lease area becomes part of cluster of equal to or more than 05 ha. then

additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the competent authority is found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.

Proiect falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Lifc (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.
In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked. '

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.
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The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season. : v
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carried out and records maintained. For the
purpose, schedule of health examination of the workers should be drawn and followed
accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Common road for transportation of mineral is to be maintained coliectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

Solid waste meterial viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.
Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study ta be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Integrated Regional Office, MOEF&CC, Gol, Lucknow, CPCB, State PCB.
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75. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate anv further condition in the interest of environment protection.

76. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection) Act, 1986.

77. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

78. Waste water from potable use be collected and reused for sprinkling.

79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem
to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period
of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MOoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the
authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to ~

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow — 226020
(email - rocz.lko-mef@nic.in)

4. District Magistrate Banda.

5. Member Secretary, Uttar Pradesh Poliution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal. :

7. Copy for Guard File,

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not Verified

Digitally signed by Member
Secretary
Member Secreta

Date: 4/18/2023-6118:05 PM
EC Identification No. - EC23B001UP162818  File No. - 7537-6959 Date of Issue EC - 18/04/2023 Page 11 of 11



_ 1119 Annexure R 12/3

Uttar Pradesh Pollution Control Board '
o%s'jzg, Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppceb.in, Website: www.uppeb.com
179001/UPPCB/Banda(UPPCBRQO)/CTO/both/BANDA/2023 Date: 21/04/2023
To,
M/s
DESCON BUILDTECH PVT LTD
Gata No-333/7, Khand No-05 at Village-Marauli Khadar, Tehsil- Application 1d-
Banda, District- Banda, Uttar Pradesh 20069385

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to DESCON BUILDTECH PVT LTD located at Gata No-333/7, Khand No-05 at
Village-Marauli Khadar, Tehsil- Banda, District- Banda, Uttar Pradesh. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA DESCON BUILDTECH PVT LTD granted for the period from 21/04/2023 to 31/12/2027
and valid for manufacturing of following products.

IS Product Quantity Unit
iNo
| l Sand/Morrum 460000 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(ii) Tradc Efflucnt Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In casc of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening cte. Quality of the treated cffluent shall mect to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter ‘ Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediatcely and this Board has to be intimated by fax/phonc/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

l S No. l Parameters : l Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprchensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Hei;ght of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control cquipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iif) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night|{ Day |Night| Day [Night| Day ‘Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this dircction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board. .

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of e¢fflucnt/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicani shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge mecasurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by 'the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ctc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. I

1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production capacity Sand/Morrum-460000 Cu meter/year by opencast and
manual mining in 23 Hectare Lease area at Gata No-333/7, Khand No-05, Village-Marauli Khadar, Tehsil-

Banda, District- Banda.

2. Miring unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC23B001UP162818 dated

18.04.2023 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand cxpired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration. .

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Asscts - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic cfflucnt shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during miniag, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

I'l. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

1.2. All trucks, tractors used in transportation cf Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protectionand safe guard of environment from time

to time.

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order. '

Digitall, ed by RAJENDRA SINGH
RAJENDRA SINGH 532524 vsanassosan

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on
quarterly basis.

RAJ EN DRA Sl N G H Digitally signed by RAJENDRA SINGH

Date: 2023.04.24 15:38:58 +05'30'

Chief Environmental Officer (circle-2)

27



1 144

Annexure R 12/4

@
"U93 UHORHO—6""
T D 7 o v @7 oy (Frrr—29)

agagwmﬁaﬁﬁé?&kzg.aﬁwmzkvmw(ﬁ%m

@vﬁaﬁwﬁm&o.ﬁmmmwwﬁaﬂﬁmw
Fari— 128 /188, o =0, fogad TR Rrer FEAR TR, S pagf
A rm—1956(1956 ) & omwld @R ol TSI Ux
H0~U45400UP2008PTC034421 2007-2008 § dolip 8, @ ol g urdee
T § 3R R Brfer— 123/189,%0%,%3‘?{%%@7@%?
ﬁ%l%ﬁﬂﬁﬂﬁ'%’ﬁﬂm%ﬁmm%wﬁuﬁvﬁﬁ
ﬁwuﬁus’nwwaﬂmmﬁm

ST 98

SR URT SuEie ([@RER) Fmei-2021 Ry et "So e
PET AT & B FTER ) ) SRy ﬂ%;‘éﬁaﬁﬁwmopoo‘ﬁﬁa@%ﬁ)
mﬁam/%%%ﬁmmﬁog@.oonﬁraﬁiﬂaﬁ@‘\%gﬂwaﬁ%‘g’
©0 1987.20,00000 (W0 S e W e S BSIR 1) T sl oot
naaq‘a%éaamwmuﬁmqﬁgméas’nmwwqu@
%%ﬁosﬁ%ﬁ&lﬁ?ﬁ?{ﬁﬁﬁ%ﬁéﬁwiﬁmﬂ 4 9T 9 IR
W T W0—333 /7 BT 4RT (@ Ho—05) gor wwaT 23.00 20 & R WoR o frgr
T B AN wR i vawY T WReR B g 0 4,96,80,000.00 (W0 TR Hre
%mﬁwmmmﬁﬁw&rmwé’rﬁl

5T Fv‘fi?ﬂZﬁ T ([ /710) %ﬂ%@@
Yga

iy

28


Annexure R 12/4


1125

WWWWTWWW#W?W:
ﬁﬂm.ag,...g.,.;@;wg, ..... W R 00550002005 05 T B S oy B e
TECER Y

| TIT G333 /7 TS W08 BT ST

| ST 9T (@oe TS ¥0-04 Y Gy
I H0—-05) a1 vepar W= T %0333 /7 r Wy
i 23.00 20 IR~ TTrET Ho-320 o T

25°33'58.58'N ~_80°1756.23" &
25°34'09.45" N 80°17'58.68" E
25°34'01.80° N ‘80°1821.40" E
25°33'50.17 N , 80°18'1828  E

@VWW'WW'WW%I

Dlscor Batarath Pt e

T Diector

g R QIR
A
B
C
D

e

e
2
.3,‘5;%,!&'. . &

b
BRSNS




1126

(4)

T2

39 ST BRI el wifie
Wi @ SRR : TECaR 39 U @ Sy ¥ WU WNAR B e W
3 & &7 § sud IR el W Wh A/HRT B oww { Sovo
suafre (URer) FrommEedi—2021 & fFF—27(3) & @R fider /<iemh &
SeRIFRT Tor SRl § € Tl AR B SR WA BT ST BN |

30

S UFRIBE & S $% 9 u9d S

1) wem of @ e —

%0 | ucer 9y To%a / <gar fafr _F ERIRT YT SR BT
0 (wo%) EIGEGH

1. | wemay | ye o, geer U™ B qd | 3,97,44,000.00 | 20 uRme @ Sm)

2. B fgaita fbed, 01 S, 2023+ | 1,98,72,000.00 10 TS

3. B T b, 01 S[aSEY, 2023 | 1,98,72,000.00 10 UfIS

4. j el 5eq, 01 WK, 2023 | 1,98,72,000.00 10 TRRTT

5. N o e, o1 fewma, 2023 | 1,08,72,000.00 10 gfoEra

6. BaT [, 01 S9N, 2024 1,98,72,000.00 10 uloea
2 WTH {ohed, 01 WRaS], 2024 | 1,98,72,000.00 10 TS

8. arsH e, 01 W, 2024 1,98,72,000.00 10 gforer

9. Sy fobed, 01 oiet, 2024 ‘| 1,98,72,000.00 10 uftETa

TRl 9§ @ 9l SNINT — | 19,87,20,000.00

@) iy o ¥ fowm —

@0 | ucer 9y et /a9 TRy qF eI qeel SFRIRT &7
o (wo%) LIGEG

1. | o oy T fhed, 01 WS, 2024 4,37,18,400.00 20 wfera

2, ; fgdiig 5, 01 G, 2024 2,18,59,200.00 10 UicreR

3, . qag Them, 01 SfCER, 2024 | 2,18,59,200.00 10 FRISa

4. R el fohw, 01 TR, 2024 2,18,59,200.00 10 wferem

5. N Ta9 [P, o1 feOwR, 2024 | 2,18,59,200.00 10 gl

6. N BaT 1hyd, 01 SIFaN], 2025 2,18,50,200.00 10 glawg

7. R e e, 01 BIa, 2025 2,18,59,200.00 10 wferera

8. . 3o fbed, 01 HIE, 2025 2,18,59,200.00 10 TS

0. \ it e, o1 enlldl, 2025 2,18,59,200.00 10 o

&<l 99 Y ucer g9 — | 21,85,92,000.00
_5_

Desc@ﬁﬁm?t Ld & /‘\

mﬁm&\m (o i %
' wfar ity

t?mjzg Director




1127
‘
®)
(3) Q'fﬁil T9 e —~
W0 | ueer 9y e /3 fary T SERIRT qEeT geRIfT
wo (o) B yfoera
1. | ot g | W R, 01 W8, 2025 4,80,90,240.00 | 20 WhyE
2. | Tahe e, o1 o, 20 240,45,120.00 | 10 Hreerq
3. . T foower, 01 ey, 2005 2404512000 | 10 wigwa
4. " el frvm, 01 TR, 2025 2,40,45,12000 | 10 wraerg
5. " 99 e, 01 fowwR, 2025 2404512000 | 10 g
"6 R el %, 01 S99, 2026 240,45,120.00 | 10 YR
7. . T e, 01 BRawy, 2028 2,40,45,12000 | 10 uREE
B. ¥ fobea, 01 919, 2006 2,40,45,12000 | 10 TfRrera
Q, R A R, 01 o, 2026 2,40,45,12000 | 10 UREE
T 9 P Ueer ey 24,04,51,200.00
@)  agef 9f & frey —
" 5m0 ‘ 9eT 99 fave /S RS 7Y ERIRY TEeT SRR
To ' (wo#) B1 gl
BERCEL T fbed, 01 W18, 2026 5:28,99,264.00 | 20 witeRT
2. . fe<ita fped, 01 S, 2026 2,64.49632.00 [ 10 URywE
) " T e, 01 s1aeR, 2026 2,84,49632.00 | 10 ORyE
4 . =g e, o1 TR, 2020 2,64,49,632.00 | 10 ey
Es. , YT 1w, 01 e, 2026 2,64,49,632.00 | 10 YR
| 6. R B3l BT, 01 ST, 2027 2,64,49,63200 | 10 Uicerg
7. " A e, 01 BReNy, 2027 2,64,49,63200 | 10 UfyErT
8. B 5H {he, 01 94, 2027 2,64,49,632.00 | 10 ufowrg
9. . =T e, 01 onieT, 2027 2,64,49632.00 | 10 Wy
a3l 4 @ uger g — 26,44,96,320.00

Destsma?w. Ld. -

31



®)
6) g ] o fowg — '

W0 | TUger av Toree / Saar [y R GERITT 9EeT SRIRT
wo . (¥od), GG
1, YT 99 TR Tohed, 01 9, 2027 5,81,89,19040 | 20 yRyE
2, Tty e, 01 o, 2027 2,90,94,58520 | 10 Wiyerq
3, T e, 01 srreay, 2027 2,90,94,59520 | 10 HRyed
4. =rgel fbea, 01 WEwR, 2027 2,90,94,59520 | 10 gfgere
5, YT fhE, 01 fadwN, 2027 2,90,94,59520 | 10 U
6. B3l {9, 01 SFIav), 2028 2,90,94,59520 | 10 ufierg
7. & %, 01 Beawy, 2028 290,94,59520 | 10 yfgerg
8. 3raH foed, 01 914, 2028 2,90,94,59520 | 10 wioEr
0. et fhea, 01 eter, 2028 2,90,94,59520 | 10 wigerq
YT 9 P USeT HeRI — 29,09,45,952,00 ]

Wﬁmﬁwﬁmﬁ%ﬁ%mmaﬁﬁﬁﬁﬁa@m“m&mw
Qaa@mfsah"wvmﬁaﬁwmam/mmwﬁwﬁq
-TH0THO—11 i upmines.upsde.gov.in W W PG fobar SR qery T
@1 T GRY R ) S s

3. Wﬁamwwmﬂﬁﬁmmﬁmﬁﬁm:wﬁw

—7—

e o
5 Wﬁf@ﬁ?‘l@ (Fro/no)  Preimery
graT

e

De%ﬁgaym Lidg>

o—
1% 112%™ Director

=
o

=2
.%'%JM o



1129

i ;escc@ﬁmvt Ltd. z —8—

VTt~
g /@’ Director
) l-‘&"?';?ﬁ.)j ‘.N 'y ST T J—
%@?rsp;z\?{@ A HR A% @ 3T ﬁ?{‘-ﬂ')ﬁ W 'ﬁ . /[%‘6\/
%@%ﬁz . e (io/%t0) et
gy
ey



v

1130

O

Wﬁmmﬁ—zozmﬁm—as%w%ﬁmvmm%mw@
AT @ o ww B oRRAT S e W37 AT TR 6 ot Rery
ﬁ@nammﬁ%uﬁwaﬁmvﬁmﬁmﬁﬁé%ﬁmﬁmwsso%ﬁﬁ
meﬁw@hfﬁﬁmm%ﬁoﬁoﬁoﬁmmwma%mw/ﬁe
mﬁﬂhmlmm%m/ﬁewemwowﬁo@mﬁwﬁm,
ﬁwmmaﬁaﬁm%vﬁaﬁ%@mmm%
Wﬁ?&rﬁ?&ﬂﬁms‘o—@owo—m W BT IR P B TRT Uey sk

%a‘rmwzﬁ%ﬁwﬁﬁ?m‘éspmooaﬁmﬁmﬁqﬁﬁﬂﬂm
aﬁvﬁ%ﬁw%aﬁnﬁaaﬁmﬁaﬂﬁwa@ﬁmﬁwmaﬁm
W@%W&Twﬁwtuﬁgﬁﬁwﬁﬁﬁml

TS T A W Y @ ger, e @ i) ae/d m
G/ URaET B Rl 2T

TR,/ TR 5 I B w2 ¥ SReRe Saar R ® s e 2
mwﬁ%%ﬁmaﬁmwms‘owoqm—ﬂmmaﬁvm
maazﬁs&qqomo—ﬂvﬁﬁavwa%aaﬁuﬁﬁﬁwmlaﬁmﬁ@

Wwﬁwmmmﬁmm@ﬁ
FrRATTaR B Sl yele e B Rk S—wHomHo—11 W SN IR BE @Y
éﬁﬁtwqﬁamﬁﬁwﬁamﬁzﬁmwowoaﬁo@rowm
amﬂéawwwmaﬁvwﬂﬁwwwﬁmlmm
FIAAT T BT B qer § Frrmaei-2021 & m-60 & smmia Wk @

A1 {] mﬁﬁm (fro /o) Pariteers)

e
KN

34



10,
11.

12.

13.

14.

18.

16.

7.

1131

©)

TR 03 AR 1 T g et SR W o @ B, e mwad ¥ w
HiEpaR] & B |

forenfEer grr s grem & % @ T8 frar wRrT |

WP 85 & arx el IRaeT yu=r Frfer frar wirm, w8t w wiisl @1 fAwy
Tou valRia |

mﬁmwﬁ&wmmmwawﬁ
TS @ UE H SaRT f5d WM ¥ 91 emafy 7 anfhy

TEeSR FrEel-2021, PrRM-35 @ oY SwR sygel @ AGER TR
TR & A SR TfaRer sFmfa Feou § SfieRed fiee o o
mwmﬁ@maﬁwwmwa%mm%mw
50,000.00 &Y &% F Wi R & oY s S

G/ ARAET S B EN B G R geder @ 8|

TR §RT A0 S0 ~YTerd, H10 ISR SRa SRR e/ Hl0 Wiy =aersy
FRT UIRG ST BT W S SR

mﬁﬁ,ammwmaﬁmwmﬁwwﬁm
Y BT & T SHBT 98 ISR §RT Rhar STem |

TS AR AT sy WWHR §RT A Pt /P 3 o wdeies s
gﬁwaﬁs‘mﬁawﬁﬂmﬁﬂaﬁwﬁ?%aﬁﬁmﬁm
|

mmwawm'wmw—wwﬁaﬁﬁmqéw
T AP faurT w1 ofogdo, Rremr @iy wrevdye (SlogH0Tw0)
FraaraR o i s

ISR B Eee %ﬁ@ﬁmﬁwmmmwﬁﬁﬂ
qammmmmm%,ﬁmmﬁmﬁﬁawﬁm

UECER BT TR UNW SER ([ReR)  Rrammeii-2021 g g
AR U AR Irrerdl / Toshodo & Sieut @7 SRwE: e pe
BT | | :
WWW%%WM%WWﬁWﬁWWﬁ
PR |

—10—
Desc c 'Ltd“i___
YTCrZ/735  Director SIE] Rl e Rt (fro,/270) PR

ool
S
r.ML‘.
i
B TR

i P
AR
"l
i,
e,

Sfar | Fiay L)

35



1132
18. WW——%Z'I Ef%ﬁaw—na%muﬁ%%aﬂﬁqﬁaﬁféﬁm%

19. wmﬁmﬁ%%aﬁaﬁs‘m@ﬁa/wﬁmmﬁm%aﬁ

20. 0 ol womeyery ¥ T Re anfern) W0—114 /2014 (Bl By A
T &% whe) F qRg oretamy M 1B 08012020 7 T

{Lﬁ {Rerto) P

L Wy

oV



5/6/23, 1:03 PM 1133 R fada 52 \5 7

SIS ¥o; 202300871006852

a5 39 fAeg
qE Ho: 1 TR o: 4940 2023
TAW- 0 T Ye- 24264120 SRR - 0 Uoliemor e - 12132060 wfdieiiev b - 80 4T : 12132140

ot SHI e Wioftre, ¥R BT
o AR T et Ty AR, Qﬁ‘ H—
o i ey

G ; IR

el go-128/189, 30 IH, [ HETE TR Ve HFGE TR

o, S frcee wofdro, A R WA FIR T ifipa vaiwRy
ﬁﬂgﬁgﬁﬁsﬁmﬁﬁﬁfms/omozs W@ 01:02:17

PM

el g U fomam)

06/05/2023

06/05/2023

.
RO e
s 4 -,
i P (i p ]
L 3}5,r._w. Y
e TR 1

Ly éf . g
B w -, LIRS Y
1,9 a3 9, ™ 125 "'ﬁf': A ¥ -

.
! AT
4 kgt CORRAT AN

) LV



24.

25.

26.

27.

28.

28.

30.

31.

32.

33.

1134

(11) '
wwaﬁmw@mw&mmmmﬁmma
o1 a1 7t & € ey W

memzﬁm%waﬁs‘ﬁwwuﬁmww

ﬁmmsﬁzom%ﬁmeozhmﬁqgﬁﬁwwﬁﬁwﬁ$wwm
e far s

FreFaeli—2021 & FEm-42(8) & oefl Soafed syt @ HATAR ST F

ﬁmamaﬁ—zom%ﬁw—%ﬁmﬂﬁmﬁﬁﬂﬁmﬁﬁ#ﬂwﬁwm
wmﬁm/mémmmlmﬁwwﬁrwmﬁ
ﬁﬁmﬁ%ww@a@%vﬁawaﬁwmﬁm%m
B T SR | .
ﬁ@@m@%%%%gmmwﬁﬁéﬁ)ﬁ@ﬁmﬁ
mmlﬁmmﬁwwmwﬁmwmw
TBaT ST T B -

VR ¥ AT @ Refy # wee o) wewE 03 (&) Hrew etorar are] o F @
Sl < 8, 9% & R W
whwwmm—wﬁmmmﬁammuovwﬁm@ﬁm) Terermraeh,
2021 %ﬁm—ss@)%mﬁ%mmmmaﬁﬁawmﬁvﬁaﬁw
il BT UTE USSR Y R ST anawae SR |
W%WW%Q&WW?WW@W%@H&
wﬁmqﬁﬁuwmaﬁwﬁamaﬁa@mmaﬁm
meﬁﬁﬁw@ﬁwm@av@%w&amaﬁwmaﬂ
IR F BERY PR off SRR
momﬁ’mzﬁawmﬁm%aﬁﬂﬁﬁaﬂaogzozo%mwﬁmaﬁm,
UGy fREF0r A5, 9787 W The Water (Prevention and Control of Pollutio[x) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981 & 5T I TG qrg T
wﬁr—wmmﬁ%mﬁrwywzﬁrwwvﬁaﬁmmm
P T B :

e W' §iemh Rsfy Reie 1s.07.2021 o forg wo—22 & wd-(1) @
WWWWWWWWW%IWEF—?@HW
é—;ﬂa@osaéa%maﬁufﬁawa%m%lwmﬁﬁmﬁwa%
SR ST B A FERer o Wl i /g W ) g

}Descoq;}@ﬁEeaﬁ g " Ltd'ﬁ . i
"f cc‘n{fg—\ Dn\ector GTW rﬂﬁfﬁi\;t};.u '("‘1 w SR m{m—”‘:ﬁ.
: e ey

TR
R S
ER
it | T
i oS
e

38



§/6/23, 1:03 PM

%, B

AN

'?'!‘.7577.-;‘. oA
-..‘8’?:-'?4}‘9}‘??5-:9 - S 'y
B

.. ;
ko "l"(- -_‘nu!-‘,;q(\‘u &7
¥ Sy . ‘i{g\‘g’%‘ﬁ ﬁ/"" cgﬁ:%'

1135 wRdwss 39

TG Fo: 202300871006852

Tt o: 1 SRS Wo: 4940 TY: 2023 .

TRIOTET SREer aTe oY & WY AT S TS SRR T YRR TR S
Ugelqhil: 1
5t Golo IS IRBR ERT Sfolo TR RIRIeR! Rotto_giar ¥

ER1 SHIBI P13, S Rrenfiesl, Rovro-afer, g ity
B Rt

Fard: s Rrenfe, Rowe-sia
T i
USRI IEIT: 1 -

A S fvseen mofito, HER & gRT ol TR Ten, T A
o T

fami: Ho-128/189, %0 =, frgad

TR
G TR CA—

3 s wier v | e veam
LERIE i FR

it 4R FAR T, 5 ot st g

Traredt: go it dRmeT wev siE %’
FAE: 3=

UG : 2

Ahee, EahdwE

fRart: 1o ST AT o | e wrgE Yemi

A S

ey er

06/05/2023

[H
e qiet
i $ 06/05/2023

T
O

-

3
&3




1136

- (129)
©FY IeF —
wwtbmzﬁﬁlﬁmaﬁﬁﬁéﬁ@mwﬁrm

1.21,32,0547200 WR GNY Ferq yEor U '\ri@n—IN-UP00890185242548V,

URIRT W0 2,42,64,120.00 Ry 03.05.2023 SRR UGS WSY WRPR & wap 3§ arey
o R 2

mﬂmzﬁmﬁa’awwwmmgzﬁﬁﬁﬁw
v%a%aﬁﬂfmaﬁva#aﬁﬁwﬁamw%l

wquﬁwﬁ?@mﬁ%msﬁ?maﬁvﬁr
TR ety sl A ag) '@7

2. B F AT, T77 a;@;z,/%j T/

8 mﬁ%}ﬁ% zmc/bfm@mz(}% '/0‘}&9?\;7/ @/%“J

o SUReIY F Ry, aier gry TRIERT — 'WL,@'@!QL .

1. @———' NG9 % dpm LA aﬂ«ﬂqmom S WIW ;,;, H
Qs "\?:\\A‘E\ @ e e

f -
. T 0o 2

B SRRy & USCEN NI SwERe — Désodn B




5/6123, 1:03 PM

Fror

L e
4 i
A N
< Je
. ‘:"
BetgL o i

S R

STIST To: 20230087100

seen 1 e gen
WHIE 4940 W idw 0
T |

TP DN, *"\"i;

‘;-g;',"lg&!'l"lr' ”Q;az;" .

- " i,
Ko T S e
Jﬂg" SN RS g e
5y, i) “‘wf’%ﬁ 3“.’{}%
peeay ST Sasb

e —_
R SV N

\."f?.a-\,m ’
QS TR

RS e,
‘3’ l;\:i.i".\"l-.. * %?i»}'-*ﬁ’—% 2
(U AA
ol -~

1137 ¥

6852

9921 Y8 63 § 90 TF
6/05/2023 B AR v

06/05/2023



48 Al:.g ‘ 1 1 3’8erly Registratio;l Fee Receipt

42

—_—— ey Ty T S oo g yerg ey
——— e e et

ACKNOWLEDGEMENT

(NOT TO BE TREATED AS CHALLAN)
(Stamp And Registration Department) .

)
i
IL . Government of Uttar Pradesh

ﬂ

e’.;’r'\pplication Id: 2023060871006852 Tehsil : §TeT
'-‘t]}_/}'-r- of Document: UST S faer@ Unique Id:
E 'Trapsaction No. : NIB230453913 ||Transaction Date: 06-05-2023
Ef}\ssessment Year: : 2023-2024 Tax Period:: A
| Name of Bank Rz
! Depositor Neme: ot wehg PHR w@IT
gg,btfpositor.Ad:Ircss: Ho-128/189,F0 W,WWWWWI
‘L ;'I}Ic—a;l—m-— ——:_—- L Desc;lle-{iqqn - ____|ISerial No Amount (in Rs.)
003003104010000  |[For Property Registration 18 | 12132180
~ e |Totalofthe above Heads || .. | 12132180

} ; A SUM OF Rs. 12132180 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT

[ TRANSACTION ]-- ON N4 HAS BEEN DEPGSITED BY THE DEPOSITOR. THE BANK REFERENCE NO.
L RECEIVED AFTER THE TRANSACTION IS CPACSNIRQ6,Scroll Date:-NA

[‘1 *5ru:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar

f Bhawan, Lucknow referring CPACSNIRQSG for status of the deposit.
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Descon @@%h Pvt. Ltd.

heng "/igrsup.gov.in/igrsupPropertyRegistrationlprernalpremaUserlPropertyNewEntryFormlentryForm/ePaymentAcknowledgeReprt.jsp?chaalan_no=...
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